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Title: Mr. Speaker made observation regarding notices on Adjournment Motions over alleged involvement of some Ministers seeking
favour from Public Sector Undertakings Chiefs and involvement of a former Union Minister in bribery case. (Ruling reserved for the
following day)

ADJOUNMENT MOTIONS-OBSERVATION BY THE SPEAKER

MR. SPEAKER: There is a notice of Motion for Adjournment on a serious matter. We are taking up this notice for
discussion because 44 Members of the hon. House have given it to me. The subject, in general, is: "Alleged
involvement of some Ministers seeking favours from PSU Chiefs and involvement of a former Union Minister in
bribery case."

In some different words yesterday, a similar notice was also given to me, and | had announced the name of Shri
Ramiji Lal Suman to speak on this issue.

Please remember that though there are 44 Members who have given notices, | am not going to allow each and
every Member. A few Members will be allowed to make their observations and thereafter | will give my ruling on the
issue and further business will be taken up thereafter.
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker Sir, this Lok Sabha has a very rich tradition,
irrespective of party's power in the Treasury Benches, to oblige the constitutional provisions in terms of the
accountability of the Council of Ministers in this House.

Mr. Speaker Sir, our sacred Constitution is very clear in article 75(3) 'that the Council of Ministers shall be
collectively responsible to the House of the People, that is, Lok Sabha'. The special privilege is only to Lok Sabha
and not to the other House because we are elected directly by the people. Sir, when the Leader of the House, the
Prime Minister, inducts a Minister in his Cabinet, in this House on the first day of the Session, he takes the
opportunity to introduce his colleagues, who have been in his Council of Ministers and who have been recently
inducted in the Council of Ministers. This tradition is in link with this accountability part.

Mr. Speaker Sir, we are not here to discuss the merit of an issue. | would like to touch a few points only. An
Adjournment Motion should not be dealt, should not be placed and should not be given through the notice in a very
casual fashion or on casual matters. The two very important things have been reported and reported widely to the
national media, reported widely to the national Television, commented upon by various Heads of the Government,
various Heads of the Departments, including the Cabinet Secretary.

Mr. Speaker Sir, the public sector, whose budgetary support is granted by this Parliament, whose expenditure is
scrutinised by the CAG, the Departmental Minister of that public sector - | do not say that he looks into the everyday
nitty-gritty - is accountable to Lok Sabhaa€] (Interruptions)
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MR. SPEAKER: | have to hear him before | make up my mind on the Adjournment Motion notice.
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SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, in this country there is a standard pattern from this side or
that side that whenever anything of a serious nature involving the Government comes in the newspaper — whether
Shri Madhu Limaye was in this side, Shri Atal Bihari Vajpayee and Shrimati Indira Gandhi were on that side — they
bring it to the notice of the Government first and then try to bring it to the Lok Sabha in a proper manner. | am not
here with a motion against a particular Minister, naming a particular Minister and | am only reporting two things as to
why | felt proper that this adjournment motion should be admitted, and nothing beyond that. The adjournment
motion is very clear. In the adjournment motion, you have to report the recent occurrence.

Rule 58 says:

"The right to move the adjournment of the House for the purpose of discussing a definite matter of urgent
public importance shall be subject to the following restrictions, namely:a€”

i. not more than one such motion shall be made at the same sitting;
ii. not more than one matter shall be discussed on the same motion;

(i) the motion shall be restricted to a specific matter of recent occurrence. a€;."

Mr. Speaker, Sir, we are all respectable. It is no good for any Member of this House to make any unfounded
allegation against any individual Member of the House or a Minister or even against any authority of the office be it
CVC or C&AG. | am not going to touch that. What | am trying to bring to the notice of the Speaker is, as per article
75 (3) of the Constitution, about the accountability of the Government as Council of Ministers to the Lok Sabha.

| know that there are public sector undertakings which are not budgeted by the Parliament like ONGC and on their
own they can run. | know that there are public sector undertakings whose budgetary support is granted by this
Parliament, be it coal, be it steel or anything.



Mr. Speaker, Sir, | again repeat that | am not mentioning the name of any Minister. | am only saying that in response
to a letter by the Leader of the Opposition, Shrimati Sonia Gandhi, the hon. Prime Minister was very nice to reply to
her letter and | quote:

"In fact, the CVC apprised me of certain initiatives taken by the Vigilance Commission during the past one
year. In addition he made a number of suggestions to make the public sector perform with due autonomy
and efficiency and also to hold it accountable for maximising returns to stakeholders. a€}."

Concluding the letter, the Prime Minister says:

"I directed the Cabinet Secretary to hold a meeting of the Committee of Secretaries to discuss the points
raised by the CVC. The first meeting of the Commiittee has taken place on 14" November, 2003."

Now, what | want to say is that the apprehension in the minds of many including the media was centred around
what exactly transpired between the public sector and the CVC.

Since the Prime Minister himself has acknowledged that after such meeting, he directed the Cabinet Secretary to
hold immediate meeting, it becomes more concerned to understand what actually transpired between the CVC
Report on the Public Sector, what transpired in the meeting of the Committee of Secretaries and what actually was
the Prime Minister's direction.

SHRI KHARABELA SWAIN (BALASORE): Sir, | have a point of order.

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, did | say anything irrelevant, anything wrong and anything
pernicious? Did | violate any rule? | do not understand this.

MR. SPEAKER: You are aware that | can say on this after | hear him.
SHRI KHARABELA SWAIN : Sir, the rule is 56. It is written:

"Subject to the provisions of these rules, a motion for an adjournment of the business of the House for the
purpose of discussing a definite matter of urgent public importance "

He says he does not know what transpired between the CVC and the Prime Minister. So, is it a definite matter of
public importance? That is the exact thing that | am raising. He himself does not know. It is a matter of just
conjecture. So, how can he say that he is raising a definite matter for the Adjournment Motion? That is my point.

MR. SPEAKER: He is still arguing his case. Let me listen to him.

SHRI PRIYA RANJAN DASMUNSI : Sir, in regard to the other issue, | cannot say whether he is right or wrong till it
is substantiated. Mr. Speaker, Sir, in this Lok Sabha the day | have started sitting in this Bench, | always
meticulously study what Shri Jotirmoy Basu spoke, what Shri Somnath Chatterjee spoke and what Shri Atal Bihari
Vajpayee spoke; how they planned and how they articulated and | found that they always fix a Minister if his
conduct is not above question.

Mr. Speaker, Sir, a Minister in the Council of Ministers is shown to the entire television network that he is accepting
money and no less than the Leader of the House, on his arrival to India, gave the first reaction to the media, "If | find
something wrong, then | will take action." The Hindi words are 3R $® wert frerft ot 89 ®ars w3l Immediately after
two hours, he asked him to resign. But he did not explain till today why he had asked him to resign and what were
the reasons behind it. | know he can be reinstated in any manner. That is the style of this Government. That is
different. But a Minister in the Council of Ministers is shown in public to take money. He had to resign and the
resignation was accepted. In spite of the different statement of the President of the ruling Party, the Leader of the
House, Shri Atal Bihari Vajpayee supported the legacy of the parliamentary democracy and the morality. The
reasons are not known to the House. Therefore, | think these two incidents are definitely a matter of public
importance. Not only that, but it is also a matter linked with article 74(3) about the accountability of the Council of
Ministers to this House.

Therefore, Mr. Speaker, | strongly feel that these Adjournment Motions should be considered. The Government
should have the courage to explain that why no less than the Prime Minister had asked the Minister to resign, what



happened there and also regarding the Report and minutes of the Committee of Secretaries' meeting. The
Government should also explain that under what circumstances, the Prime Minister had no other option but to
advise the Cabinet Secretary to go into the details of the allegations of the CVC in regard to the interference into
the internal autonomy of the Public Sector Undertakings. If the interference is to check the corruption, we will
welcome the Ministers. If the interference is for certain other benefits, they have to answer to the House. Therefore,
to demand this motion is not wrong and not contrary to the tradition of the Parliament and this House. Therefore,
Mr. Speaker, Sir, | plead, with all humility, that both the conduct of Shri Dulip Singh Judev, the subsequent decision
of the Prime Minister to accept his resignation and the matter referred by Shri Ramji Lal Suman on the Public Sector
Undertakings deserve total merit. Both are matters of recent occurrence and urgent public importance because
public exchequer is misused in the Public Sector Undertakings.

Therefore, Mr. Speaker, Sir, kindly admit these two motions moved by both Shri Ramji Lal Suman and by me as
Adjournment Motions. It is up to you to give whatever priority you feel and we shall abide by your ruling.

But, Mr. Speaker, Sir, if corruption of this nature is compromised at every level and that too at the behest of the
Council of Ministers, then what is the point of our being in Parliament? Therefore, it cannot be compromised. It
should be taken up immediately and the Government should come forward with their clear statement. Therefore,
Mr. Speaker, Sir, our demand to the President of India is that a Joint Parliamentary Committee should sit, examine
the correspondence between the CVC and the Public Sector Undertakings and the reports and minutes of the
Committee of Secretaries and then it will give the final version in the form of report to the Parliament. We do not
mind if you can fix it as time-bound after the debate. That is why, Mr. Speaker, | stood here on behalf of our Party to
plead that you kindly admit these Adjournment Motions.

SHRI SOMNATH CHATTERJEE (BOLPUR): Mr. Speaker, Sir, so far as the issues are concerned, they have been
mentioned. What is the urgency? ...(Interruptions) | am happy that my friends are not involved in this. But a Minister
of a Government does not give voluntary resignation. It was not a voluntary resignation that he tendered. He was
asked by the Prime Minister of the country to tender his resignation and the PM accepted it forthwith. | do not know
whether it is an ordinary event in this Government. It is surely not an ordinary event. Even this Government will not
accept that. The question is: what was the nexus or the proximate cause? The proximate cause is what appeared
on television, news channels and what subsequently transpired both in the electronic media and in the print media.
He is supposed to have said, 'Yes if | take money for social causes, what is wrong?' Money is needed to run the
Party. Now the question is: do you do it stealthily in a hotel room over some energising drink? | do not know, but
that is the position here.

What troubles many of us&€”l am sure, Sir, you are also troubled&€”is that probity in the administration has become
the biggest victim. That is a big question mark and scam after scam we are getting evidences and materials.
Therefore, how do we maintain probity in the administration? If the Opposition does not see, at least alert enough,
which Shri Ram Naik used to do in the Opposition, to expose that and hold the Government responsible for it, then
we are not discharging our duty to the people of this country. A Minister was forced to resign. What is the most
unseemly spectacle thereafter it took place that this hon. ex-Minister is chaperoning the Prime Minister and the
Deputy Prime Minister who are extolling his virtues and he is being projected as the victim of some circumstances. I
the Prime Minister knew he was a victim of something, then why did he ask him to resign and why did he accept his
resignation?

The hon. Prime Minister was here on the first day. He was here yesterday also. Till today no explanation has come
on this matter. He will make a statement afterwards. Certainly he has gone for important duties, but two days have
elapsed.

The other issue is also of great importance. Sir, undoubtedly the CVC has made comments about the functioning of
the Central Public Sector Undertakings. He has expressed his concern about the interference with the autonomy of
these Corporations. Now, as it is, the CPSUs are under great strain. One after another has become sick or is
becoming sick or is being sold away irrespective of the objection of the concerned Minister. This is happening.
These are, according to us, great assets of this country. Autonomy has to be given to them for their functioning.
The CVC considers this from vigilance angle. Sir, it is not a mere sort of study of their performance. The CVC looks
into these matters from vigilance angle, from the angle of impropriety, from the angle of lack of probity for some sort
of misdemeanours particularly, financial misdemeanours. Now, he chooses to make a report which goes to the
Prime Minister even. The Prime Minister, as rightly pointed out by Shri Priya Ranjan Dasmunsi, calls the Secretary,
talks to him and makes reference that due autonomy of the CPSUs has to be maintained.

The CVC feels disturbed and the Prime Minister feels disturbed. Therefore the Prime Minister immediately asks the
Cabinet Secretary or a Group of Secretaries to look into it.

Shall we not ask these matters to be immediately taken up for discussion? Will it depend on somebody's ipse dixit
when he would find time, when he would file a report and with whom he would file a report?



We have the great honour and responsibility to represent the people of this country. Naturally, today, people are
suffering. Every day, they are coming to us. One after another company or one after another public sector
undertaking is facing problems. Even today, an institution like the IDBI is gasping for breath. Yesterday, the people
from the Indian Telephone Industries came to us. They say, it seems they could not be saved and so they request
us to see that they get the VRS. This is the agony of the working people in this country; not a single public sector
undertaking is allowed to function properly. Either they are being sold away for a song or are being made victims of
so-called globalisation, which we have adopted with open hands; or, they are being subjected to all sorts of
financial irregularities, to put is very mildly. It is the bounden duty of us in the House to take up this matter and as
soon as the House has reopened we have taken up this matter. | implore you that these are matters which should
not be kept under the carpet. These have to be exposed. If the Government has a good answer, they would give an
answer. What is the difficulty in that? The country would know if the Government does not want to stonewall. We
have been strengthened more in our belief and in our conviction that there are many things that they want to hide.
Therefore, | earnestly appeal to you to kindly accept this notice for an Adjournment Motion so that we can discharge
our duties properly. ...(Interruptions)

MR. SPEAKER: | do not want many hon. Members to speak on this issue. Two or three hon. Members have already
spoken.

...(Interruptions)
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"The Cabinet Secretariat on Monday clarified that Central Vigilance Commissioner (CVC) P. Shankar had not
named any minister in his letter to Prime Minister, Atal Bihari Vajpayee. The letter reportedly refers to the pressures
on senior executives of public sector undertakings. (PSUs) "
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Shankar replied: "There are certain things one cannot say one way or another."
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Sir, | request you to admit the Adjournment Motion.

SHRI AJOY CHAKRABORTY (BASIRHAT): Sir, a serious situation has arisen in the country when one of the Union
Ministers, Dilip Singh Judeo, was caught on camera while he was engaged in receiving money from the agent of an
Australian Company in order to lease out mines in Chattisgarh and Orissa. It is an astonishing matter. He has
defended himself and compared his misdeeds with the Father of the Nation, late Mahatma Gandhi. He told in the
media that Mahatma Gandhi took money from the Birla Company for the cause of freedom movement. He was
asked by the hon. Prime Minister to submit his resignation. He has submitted his resignation.

We do not know what are the reasons behind it. Not only that, but it appears from the media that the CVC has made
a complaint before the hon. Prime Minister that at least six members of his Cabinet were constantly creating
pressure upon the executives of the PSUs to extract favouritism from the PSUs. It is a serious matter. The entire
country is anxiously waiting for the discussion by the Parliament. It is an issue of serious and urgent nature and of
public importance. A joint parliamentary committee should be constituted to ascertain the facts.

It is a fit case to be admitted for discussion. | humbly submit that it is a matter of urgent nature and of public
importance and you will be kind enough to admit the Motion and suspend the other work and allow a discussion on
this. Thank you. ...(Interruptions)
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SHRI BASU DEB ACHARIA (BANKURA): Sir, two incidents of corruption have come to notice. One is about a
former Minister Shri Dilip Singh Judeo. Millions of people have seen the Minister taking money for handing over the
mining lease in Chattisgarh and Orissa. Another is about the CVC report on PSUs. Aimost all the newspapers have
carried out this report. One Director of a PSU has made a statement that he was asked to pay an amount of Rs.
one crore for his extension.

Sir, these are very serious matters. The resignation is not sufficient. Up till now, that former Minister has not been
interrogated by CBI and the charge-sheet has also not been filed against him. The Government owes an
explanation to this House. This is a fit case for an Adjournment Motion.

Sir, | demand that you may kindly admit the Adjournment Motion which has been tabled by us. Thank you.

ey AR URAR Hedaren H3A1 a1 HHeta wrd {53t (Siadt e @) : emg S, - w9 S @S W e
P Rt FH gy fuet Wi 9 S g2 So@ € 79 QA R Inwey 9 Al €| s, gd #3t 1 SEwT o guw, Hidit @1 Rud) sret aw
od w3t Sft @ TS &1 warer & g 3R | A g Wt Sft 9u 3 @ forg AR 1 AfR S smuet Ao @ fF 3 9w 9t doa B
forg fager o & ¥ ofik 98 @ W@ @ B dted} IR ST GRET | 81 IS 999 B g 318 A1 A A 79 B add | 9ei a@ 9t
AR B Rard &1 Haw 2, smu g wiEt B a1 g7 & forn 81 Fer o I @ oft R Bfane |fte @ s te qemers A wmn 2
3T mfHed P #t oo G foran 21 Bfavie afg & @2l B oy o FX o R IHS 919 AT HHAT B TEH € (& AIH] TF HHA-AT
T TFHT HET & AT T8 HE1 81 S AR W1 # ff¥y onw =i & forg a7 w9 R &) A 9 St T S @ {6 aRer 9w
g, A WXPR 9T &1 @ oIy IR 81 TR & e U @ oy oo 76l 81 S+ @8l 6 Wer waf @ fy o R dar =@l srft ot o &6
WHR & 7 foum & g oo 21 § s Tt € 5 TR & uw um & fog pe d & ofcs a1 o 9 % S o faue @ gw
T T € IS G &, Tt TE g Bl A A1 € A 3 e & g H vie @ W ¥ Afp N g@ wwan # 98 a8 "wag 7 ff o
g g fAffad dR w® =&l a8 ga it Bt 1T &9 @ a1d gAax 9ad & Eai | 89 A 6 I8 Wit g firel ofik o oft fam & aea
Y =l HAT AL, B JAR &

MR. SPEAKER: Hon. Members, | have gone through different Adjournment Motions which were &€
#t gepte |1 Brardt @ W) F A T HE @ gl

MR. SPEAKER: Normally, Members are not permitted to speak on this issue. Do you want to say something other
than this?
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MR. SPEAKER: If the House agrees, | have no objection.
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Hon. Members, | have heard the Members who argued in favour of Adjournment Motion. | have also heard the reply
given by the hon. Minister. | have listened to both the sides. | must place it on record that matters which are
discussed here are of serious nature. As agreed in the Business Advisory Committee, about the former Minister's
case of alleged bribery, as said in the notice, the hon. Prime Minister will be making a statement and thereafter, on



his statement, the debate can take place after Monday. It was also discussed in the Business Advisory Committee
that the Members might be allowed to put up their cases and arguments for making this subject a matter for
Adjournment Motion.

Some important issues were raised and in the meantime, as Shrimati Sushma Swaraj said, | had referred the matter
for getting factual information from the concerned authority, the Department of Personnel and Training. | have
received the reply and | have gone through the reply. It is absolutely necessary to refer to this reply also, while
giving the ruling.

The Constitutional matters were also raised here along with references to the rules regarding the Adjournment
Motions. | have to go in detail on all these aspects. Therefore, | would be giving my ruling on the notice of
Adjournment Motion in the Judeo bribery case after the hon. Prime Minister gives his reply. In the case of
allegations made against six Ministers, | will be giving my ruling tomorrow. Therefore, the matter is postponed till
tomorrow for my ruling.

A suggestion has been made by one hon. Member that the House may be adjourned because a number of
Members want to go home to listen to the election results on TV, which are being declared today.

SHRI BASU DEB ACHARIA : No, Sir.
MR. SPEAKER : If the House agrees, | can accept that suggestion.
...(Interruptions)

MR. SPEAKER : Please sit down. This matter was also decided in the Business Advisory Committee meeting.
Hence, | aminclined to adjourn the House provided the time, which will be lost today, would be compensated later
during this Session. This matter will also be decided in the Business Advisory Committee meeting.

12.47 hrs.
The Lok Sabha then adjourned till Eleven of the Clock
on Friday, December 5, 2003 / Agrahayana 14, 1925 (Saka).



